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~ On the request of the learned counsel
for the applicants, list this case aleng

with ths connected casas on 22«6-2001 for
ordars,

b N

Vigce=Chairman

Heard counsel for the pExties.
Judgment delivered in open court,
kept in separate®sheets.

The application is disposed of
in terms of the order.,

No order as to costs.
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CR 6037/98 j

Notmg by Office or Advocate ' Serial | Dute Office notes, reports, orders or proceedmw ‘
/ _-} Ne., i wﬂhﬂgmhne . X
i . — D N .
! o A ‘ | -
; | ] ° " BEFORE
.‘ & . HON ' BLE JUSTICE SMTI M SH%RMA .
| ’ 3.12.98 o | ‘
ﬁ | * ﬁea%der BK Sarma, counsel for the
j petitjoner er Mrs N Saikia,GA,AP.
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Govt Advocate accepts notice for
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Let the records be called for.
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not be issued, as-prayed for; and/or why such /:

a rule issue calling upon the o0
o show cause as to why writ should

r or other orders shauld not be passed

this court may deem fit and proper.

is returnable by eight weeks,

NIk2

ther respondents by regd. post.
the returnable date petitioner ,

;J . shall not/be released from the present post
of Di 151onai Accountant in the office of the
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THE

THE

CENTRAL.ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH -

O.A.No,.ﬁnomfzaa.(I).to &k 208(T) of 2001, _ o\
| DATE.OFﬁﬁECISION.ZZrﬁwzgﬁﬂ,.
__i __hr mﬁ'gpg_at-,ha_pa;pg Qgé. _________ R ‘_PETITIONER(S‘,
[ _
,1 :

. L | - . ADVOCATE FOR THE
L Qe m&mﬁt&rsham&y LI np.K-o‘Ii-@a'?l'—&T"G?e'o" PETITIONER(S)

3 ~VERSUS-

1 .

|

4 - Union.of lAdia-g-0rsy ~ - = === T =T RESPONDENT (8)

‘l .

\ Mre A.Deb Roy, Sr.C.G.5.C, . . _

| Br. B.C1“§§q§gj&mﬂgﬁi T ”._v___ADvOCATE FOR THE
T T R ‘ | | . RESPONDENT (S)

HO%Q"BLE MR. RLR.K.T RIVEDI,V1CE-CHAIRMAN,

HON'BLE MR, K.K.SHARMA,BOMINISTRATIVE MEMBER.

Mhekher Reporters of local papers may be allowed to see the
judgment 7 R

be referred to the Reporter or net ? ;

To |

&h%ther their Lordships wish to seé the fair~copy;6f the

?uﬁ, ent ? P

%hether the Judgment is to be circylated to the pther Benches ?

i

Judgment delivered by_Hon'ble;Vicg.ch;f;;;;’vT?;

I | A

|




CENTRAL ABMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application Nos.From:.200(T) %o, 208(T) of 2001,

Date of Order ¢ This is the 22nd Day of June, 2001,

;HDN'BLE MB, JUSTICE R.R.K, TRIVEDI, VICE CHRIRMAN.
~ HON'BLE MR. K.K. SHARMA, ADMINISTRATIVE MEMBER,

0.A.N0,200/2001(T) (in C.R,6037/98):
R. Prathapan

e o o Applicant,
By Advocate Mr.B8.K.Sharma & MrePKeTiwvari,

- Ys =

State of AnunachaltPradesh & Ors .

Respondents,
By Mr.8.0,Pathak, . Addl.CiGs5.0,

0.AN0.201/2001(T) (in W.P.(c)1117/2000 ¢
Shri Habung Lalin

e ¢« ¢ - Applicant,
By Advocate Mr, Tagia Michi
Union of India & Ors, « o e Respondents,

M £eBsCoPathak, Addl.CeGaSeCs

0.A.N0.202/2001(T) {in W.P.(c)374/2000
Sri Keéshab Chandra Das RS Applicant,

By Advocats Mir.Amitava Roy & Mr.8.0utta

v Vs =

State of Arunachal!Pradesh & ors |

Respondents,
N Le ﬂ 00 eb ROY. 3 I‘.CgG.S. C.

0.A+N0+203/2001 (T) (in W, P.(c) 257/2000)3

Sri Gamboh Hagey .« o Applicant,

By Advocats MrsM.Chanda & Mr.S.Dutta

- g =
The State o Ardndchal Pradesh & {rs, Respondents,
Mr.B.C.F"athak‘, Addl.’C.G.S.f}f.

0.8.204/2001(T) (in W.P.(c)373/2000) :

i | Shri Rathindra Kumar Deb o o o Applicant,

i By Advocate Mr.Amitava Roy & Mr.S5.0utta

| ‘Thecsitafelofifrindshal Pradeshes *0rs, R@spondents,
Mr. A, Deb Roy, Sr.C.G.S,.C,

| | P S PR :
.

Contd.. 2
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0.A.205/2001(T) (in W,P.{(cj 376/2000) 3

Shri Utpal Mahanta o o o Applicant.
By Advocate Mr.A,Roy & Mr.5.Dutta

- g =
The.,Staterofid wnsshal Pradesh 4,055, .  Respondents,
M re A.Oeb ROY, Sr.C.G.S.C.

0.R.206/2001(T) (in W,P,(c) 496/2000) s
Hage Mubi Tada e o o -Applicanto
By Advocate Mr,A.Roy, Mr.M.Chanda & MNr,S,Dutte

- Us =

Union of India & Ors. o o o Respandents, -
-Mr.A,Deb Roy, S2.CoGeSsCs

Malay Bhushan Dey ¢ o 0 Applicant,

By Advocate Mr.B.C.Das & Mr.5.0utta
- VS =
Union of India & Ors, PN Respandents,
Mr.A.Deb Roy, SreC.G.S.Co
0.A.N0,208/2001(T)(in W.P,(c)375/2000)

Shri Hage Tamin o« o o Applicant,
By Advocate Mr.A.Roy, Mr.sM.Chanda & Mr.5.0ut ta,

- Vs =
The State of Arunachal Pradesh & Ors, . . Resgpondents,
Nr.A.BBb ROY,HS?.C.GQS.C.

o
1§+
o
im
I

We have heard Mr. M, Chanda for the applicants

and Mr,A.D8b Roy, learned $r.C.G.5.C, for the respondents,

L2 In all the afgresaid O.A.s the questions of lau wé%c@
N waelyed W ; '
\\ara similar and they can be dispesed of by a common

contd.. 3



4

order, against which learned counsel for the parties

have no objection.

3.

The applicants of the present 0.A.s are serving

in di Fferent capacities under the State of A runachal

Pradesh, The applicants are serving on the basis of

deputation, They are mainly involved with Oivisional

N A

UG
Accountant in the organisatiuq/aad}edministrative con=

trol of Accountant General (A&E),Arunachal Pradesh and

Meghalaya, After expiry of the period of daputatioq/

=2 )
ordeﬁfﬁave been passed for repatriation to their original

department, Agrieved by the order of rspatriation the

applicahts ews Filed the Writ Petitions in High Court,

which have been transferred to this Tribunal,

4,

Learned counsel for the applicant has submitted

that by order dated 15111999, the Government of Arunachal

Pradesh has extended the period of deputation for a

period of tuo years from the date of expiry of their

present respective tanurqbin the interest of public

service, The operative part of the order reads as under s

"The BGovt. of Arunachal Pradesh is of the

vieu that requitment and posting of the DAQ/DAS
for 38 working Divisions of PUD may not be done .
at this stage, since final decision of the
Govt, is still awvaited, Ths serving Divisional
Accountants in the works Deptts on deputation
basis may be allowed extension for a further
period o¢f tuo years from the date of expiry of
their present respective tenure in the interest
of public service, This will provide succour

to the poor financial position of the state
prévailing at the present time, This arrange-
ment is proposed till view of the State Govt,
in final shape could be put forward to yaur
esteem office,"

Thus thetperjiod:of expiry stands extended by order dated 15th

Nov'99 from the date of expiry. In the meantime the State

of Arunachal Pradesh hag taken a decision to absarve the

contdcc 4
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deputationist applicants in the State Cadre by order
dated 12«1-2001, copy of which has been filed as

Annexure-8, The letter is being reproduced below:

"To,

The Accountant General(A&E)
A runachsl Pradesh, Meghalaya, etc.,
Shillong=793 001.

Subs Transfer of the Cadre of Divisicnal

Accounts Officer/Oivisional Accountants

to the State of Arunachal Pradesh

ragarding.

Sir, S
It was under active consideration of the

Government of Arunachal Pradesh for sometime

to take over the Cadre of the Divisional

Accounts Officers / Divisional Accountants of

of the Works Depattment totalihg: 91 (Ninety ond

posts from the existing combined cadre being

contrelled by you, Now, the Government of

A runachal Pradesh has decided to take over the

above said Cadre under the direct control of

the Director of Accounts & Treasuries, Govt,

of Arunachal Pradesh, uith immediate effect,

Persons those who are borne on regular
basis in the cadre and opt to come over to
A runachal Pradesh state Cadre, will be taken
over on status quo subject to acceptence of
the state Government, It is also dieided that
henceforth no fresh Divisional Accountant(s)
on deputation will be entertaineds Cases of . .°
those who are presently on deputation and
serving in this state shall be examined at this
end for their fukure continuation sven after
completion of the existing term of deputation.

It is, therefore, requested to take
necessary action at your level so that the
process of the transfer of the Cadre along with
the willing psrsonnel can be completed imme=
diat@ly.

Formal notification is under issue and
shall be communicated in due coursa,

Yours faithfully,

(Y oM QQU)
Director of Accounts & :Treasuries
& Ex=GFfficio Dy.6ecy.(Finance ),
Govt. of Arunachal Pradesh,
NAHARLAGUN,

%‘D\ﬁt‘d s e 5

A



A

9e As the State Goéarnment has extended the pericd

of deputation and further has taken a decision to absorve
the-applicants in the State Cadre by order dated 12-1=-2001,
in our opinion, nothing is left te be decided by this

Tribunal in these O.Re.s., The order of repatriation impugned

. A P o=t
in thesse 0.A.s stands’iﬁggg;dsé(by order dated 15«11-1999,

cﬁ\gﬁ%
FiledL\ Annexure=7,

The applicaticns are accordingly, disposed of,
1t is made clear that if change in the present situation
arises, it ﬁgLPpen to the applicants to approach thias
Tribunale ‘

- Thers shall, however, be no order as to costs,

LSt Q\—//GF
(K Keo suaasvﬁ?jw\ﬁ (R.R.K.TRIVEDI)
ADMINISTRATIVE MEMBER VICE CHAIRMAN



District : Lower Subansiri

IN THE GAUHATI HIGH COURT

»

(The High Court of Assam, Nagaland, Meghalaya, Manipur,
Tripura, Mizoram and Arunachal Pradesh)

(C1v11 Extra Ordinary Jurlsdlct1on)

" ~ Civil Rule No. é@fz)q- of 1998'

R. Prathapan. .. Petitionef‘

- Versus =

State of Arunachal Pradesh

..« Respondeénts - %

CATEGORY CODE : CR- , DGQ -
. 5ﬁwwww@mum.

INDEX
fé v -81.No. Particulars of the documents :PagetNos. e
‘ 1. Writ Petition - 1 - 13
‘L . .
; 2. . Affidavit s 14
: 3. Annexure—1 . e 15 - 1%
f T A | Annexure—2 ‘ ‘e ' ‘\XF-ZD
; 5, Annexure-3 oo 21
-p Annexure—4 AHR : - 2.9-223
7. Annexure—5 [ 2—H
f - 8. Annexure-&6 colly. “ee : :
- 29 - 30
Filed by :

. o ’ .u_(L)VQWH

( P.K. Tiwari )
Advocate
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District : Lower Subansiri

IN THE GAUHATI HIGH COURT AT GUWAHATI

{The High Court of Qéﬁam, Nagaland, Meghalaya, Manipur,
¥ Tripura, Mizoram and Arunachal Pradesh)

(CIVIL EXTRQ”URDINQRY JURISGDICTION)

Civil Rule No. 50D Fof 1998

Category Code No. 1 CR \Ioo(,o _

o O'hed Snuee Malfed
The Hon'ble Shri N.C. Jain, E.ALL.B., the Chief
Justice (Acting) of the Gauhati High Court and His

Lordship’'s Cmmpamiém Justices of the said Hon'ble

| Court.
CIN THE MATTER OF ¢
an application under Article 226 »wf
5 the Cnnﬁtitu%imn of India for issue
of & Writ ir the nature af Mandamus
: and/or  any obher apprmpriaté Writ,

Order or Dirvection of like nature.

- QND e

IN THE MATTER OF 3

Ghallenge fn the legality of the
letter contained in Memo No. DA
Cell /RP/PC/Deptn/1168 deted 135.8.98
issued by the Senior  Accounts
‘foiﬁev of the office of the'
Accountant General {A % B,
Meghalays, Shillong inti@atimg Lkhe
Chief éngineer,. P&mer, ' ITtanagar,

f >_ Arunachal Pradesh that the order of



‘ -
i
N ]
i
o~

repatriation of the Petitimmer,
repatriating him to his parent
department will be issued in the
month o©f November and necessary
arrangement be made to ensure the
release = of the Petitioner  on

31.12.98.

- AND -

IN THE MATTER OF :

Faor permanent absorption of the
Petitioner as Divisional Accountant
in the Qrganisatioﬁ and
i _ | administrative control of ﬁcéountant
General A & £), Meghélaya, Bhiilong
Lo : .
-~ AND -~

IN THE MATTER OF :

- : ; : ' _ Fear enfmrcemaht of Petitioner's -
fundamental right under Article 14
and 16 of the Constitution -of India.

~ AND -

-

IN THE MATTER QF

R. Prathapan, son of 8hri V.
Raghavan, presently warking as
Divisional ﬁcgéuntant in the bffiée
of 4the Evecutive Engineer lCivil),
Ziro Civil Division, Deaartment of
Power, P.0. Ziro, District Lower
Subansiri, ArunachalvPradégh.

... Petitioner




},()

* -5 -
- VERSUS -
1. The State of Arunachal Pradesh,
through the Qecratary,4
Department of Power, Bovernment
of Arunachal Pradesh, ltanagar
¢ 2. The  Chief Engineer, Power,
. : - Goversiment of Arunachal

P%ade%h, ITtanagar

3. The Accountant General (RUE) ,
Meghalaya, Shillang-793001,

4. Eenior Accounts Officer in  the
Offi&e af the Accountant Gernersl

(AYE), Meghalaya, Shillong.

// . The Secretary to the Government
of  Arunachal  Pradesh, Public
Warks  Department, Ttanagar,

ﬁruméﬁh&l Fradesh.

bo The hief .Ehginéer; “”éégééfhﬂ
Zone, .Puhlic Worke Deﬁarﬁmént;:-
P.a. Itanagarg Arunachal
Pradesh.

..« Respondenbs

The Petitioner shovenamed

MOST RESPECTEULLY SHEWETH 3 ” y

1. That the Petitioner in the present petition is

seeling his permanent absorption RS Divisional
Accountant  in the organisation  and administrative
control agf  Accountant General (A%REY . Meghalaya,

Bhillong. Though this Petitioner heas worked for nearly

e

e NVRN
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six  and half yeers ss Divisional Accountent in the
arganisation and adminiﬁtrafive control of Accountant
General (A%E) Meghalave, Shillong, but he ig not being
permahent;y abhsorbed  in the ameeﬁaid capacity,' Now

the efforts are on to repatriate the Petitioner to his

parent department in the office of the Superintending

Engineer, Along Civil Circle, PND, Along, District West
Siéng, What makes the . likely repatriatimn of  the
Petitioner d;éturbimg' i the fact that though he is
being repatriafed to his pérént department of Public
Works, Government of Arunachal Pradesh, but his é}ane

in  the present deputation post is likely to be taken

by the deputationist only. Hence present case i the

‘case where one deputationist is replaced by another

*

deputationist. Instead mf'pewmanently absorbing the

Petitioner to the deputation post wherein he has worked

far mearly six and half yesrs by repatriating him o

his ‘p&benf 'department, the Respondents are Qﬂl?
brringing the person on deputation to work in the place
of Petitioner. It is also noteworthy thét the
Petitioner iﬁ‘cmmpetent to be permanently®absorbed in
the deputation post af Divisional Accountant. Moreover,

though he worked in deputation but his appointment was

against the permanent post in & substantive capacity.

Hence +there is no resson as to why the Petitioner
shaould not be considered for permanent absorption te
the post wherein he is presently working. Hence the

rresent writ petition.
F
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FACTS OF THE CASE

2. That the Petitioner was appointed in the Publié
Works Department of Government of Arunachal as Works
Inspector, BrédemII én S.1.70. He wes subsequently
promoted as  Lower Division Clerk on 23.8.73  and waé
further promoted as Upper Division Clerk with effect

from 31.1.9895.

3. That the Petitioner consequent on his selection - for
the post of Junior Grade Divisional Accountanf in  the
cadre of Divisional Accountant under the administrative
" contral of the Accountant General (A&E), Meghalaya was
appeinted as Divisional Accountant in the office of the
Executive Engineer, Rdral Warks Division, Eaﬁar,
Arunachal Pradesh vide office of the Accountant General
(A&E), Meghalaya, SBhillong office order dated 24.10.89.
It is 'peftinenﬁ fn mention that the eforesaid

appointment of the Petitioner was on deputation.
3

Lopy of the office order dated 24.10.89 is annexed

as ANNEXURE-1.

4. That though the aforesaid appointment of _the
| Petitidner. was  on deputation‘for the pericod of one
yvear, but the same Was subsequently extended from
1%.11.90 to IO,BQfSN Ha@ever, .Qn expiry of the
aforessid termy tﬁe Petitioner was repatriated to his
parent depariment i.e. fhe Public Works Department . of
Arunachal Pradesh vide order No. DA Cell/178 dated
22.2.93 and memo No. DA Cell/10-1/92-93/2750-56 dated
R5,2.93 issued by the office of the Accountant; General

(A%E), Meghalaya, Shillong.
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G, That the Petitioner was repatriated by the afmfe&aid
mrder to his parent départment af PHD. Atvﬁhe relevant
point of time, there were other similarly situsted
cmlle&gues'mf the Petitiener who breing aggrisved by the
order of the repatriation assailed the aam@'nefmra this
Hon'ble Court and this Hon'ble Court was pleased  to
stay the impugned order repatriatimn in those cases.

Though the Petitioner da@ﬁ.nmt at present have the

' copy of the interim mrdévs paﬁsed by this Hon’'ble Court

in the aforesaid cases, but the Petitioner craves leave
af this Hon'hle Court to furnish  the same at  the

subsequent stage of the case.

&.  That the Petitiomer was once again called f@t
written keét and viva—-voce fmrféelectimn to the poast of
Divisional Accountant vide call letter No. DA Cell/2-
49/95-94 /2579  dated 13.10.9% issued by the office of
the Accountant General {(A%EY) , Meghalaya, Shillong.
Pursuant to the aforesaid call letter, the written test
and vivsw?mce of the Petitioner was conducted at
Shillong in the office of Qcamun%ant Eenéral“(é&ﬁ) from

©7.10.9% to 1.11.95,

7. That tﬁ@‘ Petitioner performed very well in  the
aforesaid examination and  he secured the second
position.  In the select list which was published for
the afévﬂﬁaid purpose, the name ‘of the Petitioner
sppesred at 81. Neo. 2. Qn the basis of the performance
af the Petitioner, he was once again considered for the
candidsture of Divisional Accountant and  accordingly,

the office of the Accountant Gen@ral'(ﬁ&ﬁ)m Meghalaya,




%hillbng iaguéd the appointment order to him vide order
MNo. DA Cell/207 dated 27.12.93 contained in Memo No. DA
Cell!2w49/94*95/2397w240? “dated ¥7.12.9%, Pursuant to
this order, the Petitioner was posted mn'deputatimn B
Divisional Accountant in the office mf.‘the Executive
Engineer, Imphal, Genefatimn arid Distribution Division

(Electricity), Imphal, Manipur.

Copy of the order dated 27.12.95% is annexed ag

ANNE XLIRE ~2 .

8. That in compliance of the aforesaid order, the
Petitimheﬁ joined as Divisional Accountant in. the
affice of -the Executive Engineer, Imphal Electrical
Divieion Ne.l, Imphal, Manipur on 29»1.@&. - The
Petitioner rendered hia'aervimea at Imphal for & period
of nearly one and half vears and thereafter he was
transferred and posted to Zire in the office of the
Executive Engineer (C), Zire Civil Division, Department
eaf Pmmer;_ Ziro, Aruhachal Pradesh vide order No. DA
Cell/13% dated 4.7.97. 1t is made clear that this order
of transfer of the Petitioner was ss deputationist in
the post of Divisional @cémunfaﬁtu It was just that as
Divigional Accountant, ke was transfernred from the

affice of the FExecutive Engineer, Imphal Electric

Division Ne.l, Manipur to the office of the Executive

Engineer, Zire Civil Division, Department of Power,
Zira, Arunschal Pradesh. However, he remained in  the
organisation . and adminigtratiQe contral of the office
of the Accountant General (A%E), Meghalays, Sbillmng,
Copy of the order of transfer on deputation dated

vesmbiman

. 4,.7.97 is annexed as emmgggggm3L



9. That 5ince then the Petiticoner has been working  as
Divisional .ﬁccmuntant on dethatimn in the office of
the Executive Engineerg.Zirm Civil Diviﬁimn {(Power) ,
Zira, Arunachal P#adeﬁh.A.Et is pertinenf toe mention
that while working as Diviﬁiuﬁal ‘éagmuﬁtant in  the
office of Esxecutive Engineer, Ziro QCivil Division
(Fower), the services of the Petitioner were extended
£ rcm timé to time. Firﬁtly wpto 31,12.9? followed by
vet another extenszion for s furthér period of one vyear
upto 31.12.98. For the said purpose, the office of the
ﬁcaauﬁtaﬁt General {(A%E), Meghalaya, Shillong wrote
letters to  the Chief Engineer (Eastern Zéne), PWD,
Itaﬁagéwg the émad Gf’Petitimner’% parent ﬁehartmenﬁ;
far concurrence  and for extension 'of the period of
deputatiun of the Petitioner. In these letters, it was

atated that the mffice€mf Aéémuntént General (A%E),

~

‘Maghalaya cis  in the need of the service of the

Petitioner and as such, extension of his ﬁerviceﬁ' i
reguired. The parent department of the FPetitiaoner
accordingly gave the concurrence and % & r@gultg' the
period of deputation of the Petitioner wae extended

upto 31.12.98.

Copies of the l@tt&?ﬁleitt@H by the office of

the Accountant General, Meghalaya, Shillong dated

4B respectively.

9. That whern the Petitioner was working as Divisional
Accountant on deputation in the department of Power,

office of the Executive Engineer, Ziro Civil Division
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i the organisation énd administrative control Qf the
office of the Accountant General, Meghalayé, the Senior
ﬁ&coumtaﬁt of the office of the Accountant BGenersal,
Meghalaya; Ghillong vide letter dated 13.8.93 wrote to
the Chief Engineer (Power), Itanagar, Arunachal Pradesh

that as  Petitioner will complete his period o f

~deputation in December 1998, therefore, the order of

his repatriation to his parent department will be

issuwed from the office of Accountant Beneral during the

-

morth of November 1998  and as  such NeCessary
arrangement to post the Petitioner in his harenﬁ cadre
Iae mad& B Pefitimneh is likely to released an
31.12.98.

Copy of the letter dated 13.8.98 is annexed as

ANMEXUIRE S ,

1. That though on the one hand the office of the

Accountant General (A%E) Meghalaya is losing its sleep

over  the fact that the Petitioner is completing the

period of his deputation by 31.12.98 and therefore
arrangements have to be'ma&e for his Pepatriatimn to
his parent department, on the other hand, the steps are
also  bheing taken to brinmg in persons on deputation in
the similar cahacity in  which the ‘Petitinner Cds

presently working on deputation. In  fact in such

similar cases recently certain appointments have been

made replam@ng one deputationist by angthev
deput&tiani%t} ‘
ﬁwpies af few such orders making appointments  to
the post of Divisional Accountant on deputation
basis Issued in the last few months are ahnexed

a5 ANNEXURE-& colly.




Accountant.  Such & move on  the part of the

12. That the Petitioner is aggrieved because instead of

ahsarbing him permanently as Divisional Accountant in
the office of the Accountant General (A%E), Meghélaya,
Shiilong, he is being replaced by other deputationist.
The Petitioner has worked as Divisipnal Accountant for
nearly  gix  and half 'yearsg His appointment as
ngisional Accountant was agéinst 2 permanehtqpmﬁt and
there is no reason as to why he cannot be absorbed in
the said capacity. In this ccnnectibn, it 1w noteworthy
that the Petitioner's appointment as Divisional
fccountant was made after carrying out selection in
accordance with law. Since the Petitioner was duly
gqualified and he was selected faw such appointment, he

was accordingly sent on deputation as Divisianal

Arcountant.

13, That as stated abéve, the Department is seriously

considering te bring on deputation anather person  in
place bf the Petitianer to ‘work 3 Divisional
administration is wholly unacceptable inasmuch as the
Petitioner is not only duly qualified but he has also
. : : :
wmrkea as Divisional Accmuntanf for & long time. In
view of the fact that the Petitioner has a considerable
experience to work as pDivisional Accountant, his

replacement by another person who will be hrought on

deputation is not only arbitrary but alse unreasonable.

14. That an employer has to he model to be -a model

employer more so when such an employer is the State

itself. It iz unjust to throw out a person who has
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rendered more than six and half years of gervice in the
same cadre especially when such a service was rendered
ey the o basis of a8 thorough process of selection
purstant to which  the person was found fit vfor &n
sppointment  as Divisional Accountant and  he rendered
hiﬁ gervices in the said capacityvfor'long iy and half
YERTES.

1&. That the intimation with regard to the

repatriation of the Petitiorner vide arder dated 13.8.98

ie 1llegal inasmuch as the Petitioner had joined in the
peet on deputation basis only on 29.1.94 in éhe present
tenure and his term of deputation expires mnly on
28.1,?9" The haste made by the Respondents smacks of
vindictiveness and the same is highly illegal. In &1l

fairness, the Respondents should at least wait upto

28.1.99. Moreover in the Tacts and circumstances of the

CRBE , interests of the Respondents would be better

Cwerved 1f the Petitioner is allowed tu continue in his

sapacity  as Divisional Accountant in is present place

of work.

14, That in this . petition, the Petitioner has made out
g2 prima facie case of arbitrariness on the part of the

Fespondents. Petitioner has a strong case Tor being

permanently absorbed as Divisional Accountant either in

hiﬁ pregenﬁ capacity as Divisional Accountant in the
pffice of the Exe&utive Engineer, Ziro Civil Division,
Dapartmenf orf Pmmefg Arunackal Pradesh or ze Divisional
ﬁﬂcéuntaht_ i any of the office of the Accountant

General {ARED Meghalaya, Shillong. Ary interim

direction by this Hon'tble Court that pending disposal




af .thiﬁ petition the Pétitian@r may rnot be disturbed
from his present post of Divisional Accountant in  the
waffice of the Exgcutive Engineer, Ziro Civil Division,
Depart@en£ of Power, would not adverﬁel} affect the
interest of the Respondents and they would not be
preéjudiced in any way, whereas on the other hand, if
such an interim direction is not given in favour of the

Petitioner, the very writ pétitimn itself would be

rendered infructuous. Hence the balance of convenience

-ig in the favour of passing such an interim order.

17. That the Petitioner has no other appropriate

alternative remedy than the one sought for herein and

the reliefs if granted by this Hon’'ble Court would be

just, adequate, proper and.effective.

18, That the Petitioner demanded jJjustice but the same
was denied to him. Mence the Petitioner files this

petition bonafide and for securing the ends of justice.

D et

In the premisey aforesaid, it
is mast respectfully prayed that 'this

Hmm’blé Court may be pleased to -

(i) Issue a writ of Certiorari qdaahing
the letter ‘dated * No. DA

Cell/RP/PC/Deptn./11468 dated 13.8.98

(ii) Issue a Writ of Mandamus directing
the Respondents especially  the

Respondents Ne. 1,2 and 3 to
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perman@htly absorb the Petitioner as

« Divisional ARocountant in the
) arganisation arc gdministrative

control of Accountant General (ARE),

Meghalayaﬁ Ghillong

{iii) pass such other order/orders as may
be deemed Fit and proper in  the

facts and circumstances of the cage

P Al\jr_‘, s

Pending disposal of the p@titiwﬁ, bre
further pleased to direct the Respondents
especially the Respondents No. 1, 2 and 3
nat  to release the Peﬁitioner from his
present post of Divisional Accountant  in
the office of the Executive Erngineer,
Ziro Civil Division, Department of Power,

District Lower Bubansiri, Arunachal

Pradesh.

And  for this, your Petitioner as in  duty bound,

shall ever pray.

Affidavite.eweuwna
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BEFIDAVYIT

I, R. Prathapen, aged about 48 years, son of  Shri
Vo Raghavan, presently working as Divisional Accountant

in the  office of Executive Engineer, Zird Civil

Division, Department of  Power, District Lonae y

Bubansiri, Arunzchal Pradesh, do hereby Bolemnly sffirm

g state as follows

1. That I am the Petitioner in the instant petition and

EY: sch o well conversant with the facts and

circumstahces  of the case and therefore competent to

swear this affidavit,
~y

the 'acammpanying application  in paragraphﬁ \/%3L§;£J

1,13,15.1¢,17, 18 are true to my knowledge ;3 those made
in paragra#hﬁ Q,7sgfh\¢ll, are mattere of records

which I'vefily believe to be true and the rest are my
humble Euhhiﬁaians' before this Hon'ble Court. The

annexures are true copies of the originals.

-
And T sign this affidavit on this the gﬁszday af

Movember 1998 at Buwahati.

Identified by me 3

oo Nk Baraeel Q f /t%ﬂ/@w

fAdvocate s Clerk, 2‘5‘ tl [92

" epoveul

2e That the statements made in this affidavit and in

TATLAAAN

aram is xde hed by
in.. Low A5 A58 4
Roown to e la*r yx"'
Oxpliiged thoco . 10y
#9 declarant et ¢ po
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v ANNEXURE- | JWixCRE A

L ey ' P
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DPD](L O I ACCOUNTLNT GENSROL (AGT) MPGHMLAYA ETCt tSHILLONG .
e
Bl N L 0L /D0 C>11/?( (] ‘ ' Dated ,Z/C/ C) AH’
Consequent on his selectlon far the pont ot Junmnr, rdﬂe ;

Divtui«nﬁl hecoupntant in the pay neale of Ra,1400- 4611 600-53~2300~

Bl 02000/ I the cadre of Diviainnal Accountant.under Aiminlotra~

1v~ Gentmn) ef the hcoeountant General. (1h6a0) Moghalaya etcos,5hille~ ..

nqo»qh""

R .Pratapan i : E at present '
wr}%ﬁn?\in Ll ﬁ/” iy BeEe Capital DiniSi°n .
AN PHD A, P, Itanagar

[ S L et AR L R T}

FOOPOSU) O UELETEALION A4S Divisional hccountant 1n the O/O the

E.E. Rural Werks Divisioen lgsar S T T
’ “A.DPs Basar .o RS ERNPE P ¥
‘ - » + Prata : E
27, - Whe \hr1hﬂ or deputotion of Shri R tapan

n . w11l be one year 1n thé f rs inéﬁance,]

T LR T e el

Je mhe pay avd depatation(buty) allovance in Jcsucvt of
ahrd R Pratapan : N ' will be yoverned
by tho Gevteof India,Ministry of porsonal, Public CGrlvances and /

Pvnﬂlow'(Uvba*tlent of Perssnal and Training)letker: Nooz/l?/BlmE,it

(P“V—TT) dnted 29-4-88 and as amended and modl fled £ rom time to
Re Pratapan . .

'mn‘th]h on ncpnln{JOn,uhri
| . may clect to draw oither tuo pay In. thn ¥

s e

acale of pay of the dnpnta+iﬁn nont or "ils sla pay - in the wa“cwt

~cadre pluo personal pay,if any,plug dopltation(dnfy) allowance,

shrd  Re Pratapan

41 1 - e 01 Y e § B SO

m dopui\ttnn should exorcise option in this roqa“d within a-

pexrlod ol ope menth from the date of joining in thé new as utgm— N

menk (Leaapoat of dmnntation) The opitlon once exerclse by uhrl

| Re Pratapan .

o, b S Sk S s e+ s

shnll ba finat.

! ’ Cc)ntdquo 002/"‘ _'
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AREY

ﬁvV)np.nt' -.ﬂpw %ph acceoantant Genosrnl fhﬁ?) A°'011d~
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‘!"l ta e (‘).(\ ) . . . .

G- hiﬂt vonmatienes o9 thig offica must be obtained ky the

Bl a0 e boveza Ghed Ry l’ram‘
————— - D et L e ol -—rase e

(rn aeput Lriton) Ao encousted wich /

MR MRSl L el o s e s et

Ml oat "..AE‘.‘r"Y ol ntedoaromotond o M'Fn venr v) Le a poat/
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Doputy fccountant, General (&)
R e ETR PN

Mearar Nes Wi /LA /e, /3020, /B6-27/ Q16 - 8’0 Dat-od 2[1 ‘ O

Copr fonrwavded fay Apfromatlon and. nn.c-:ur::r;ary ac'.ti,':u tos-

1. The Leapuntast Goneral. (L& ) Auanm, hiIIOncr.

N Wh ccconnonpt Gnnaral  (Gen) Manipur, Imphal.,

A The Svzeovntang, o enargl, “‘.é lﬁﬂ" rlala,
da i Chicl Baginaer, Hiil ¥ v H.‘f‘. -

‘ Ttenugar

Aot ot @ et e 181 - Aow amv—.

T ST P4 STl s By S 214 e S AR ¢ ® o cmaan, A 8 S o o Sy

TS AN A A b s st s b - B —— a1 W Ao L — s o o

Re rmunu

limmadlotoly with a dicection to cepoet for dulies to bhia

place of posting (on deputation) uvnder . irtimation +o thia
office. .

e 18 reguested to release Shrl

COI‘IEC].. ¢ o @ 3/"'
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"I;lie.‘.Executive. Ergineer_ _ .—Cip%tfl_DiViSiOH .f.A. '

i D A,P, Itanagar

u--——..._.—-—..-—-—-—--—-— M e e A a6 ae e e e e ey e e e
|

He i‘!s r‘equestpd to release Shii _ R.P—rata-pan ]

T -

e e e (e e e JSwmaedabely witic ¢iractdin ko repert
1 ‘

for Autles to his place of preting {on & .epuation) under intdme

ation to this nffice. ' ‘ :

The 1‘i3xecu1':ive Fngineer, _Rural Work Division' ?asar

Ao.P, Basar ,

M e e e am e s e Be g cm e mae et A e am

L L.
He 1is requested to forward the joiniryg Copnem wf :;shri__\

Vo eme seam b g e

- __ _ _Re -Piaia{ari — S (rim <epu+atinn )
to this office for further action at. this ead
.L Shrii Re Erf,tf‘_PE"__~_~____~__, o
0/0 thu Eo.E, Capital Division "A" PWD e
. { A“P° It;;a;at‘— '—-ﬂ ] : lle shou’ r*ufak'r’ over khe n:w:n;\
assigﬁment aftar. nbtaihing releade nrder ifecim ~he preaent ~.-'J~‘.‘.~;~“.
meloye&/Parent Depa'ﬂment vltidos _cae tenth. bron hu. da.ta wam
issue,of ‘thia mro. )KCQUL . e
E.0.File.. SR : L
_5.Crdle, .
Personél'fi_l.e....of tre. deputatinnist, s )
File No:. DAG (A &E)'/Confdl/2-—4n/89~90. | _:

! S .
g/ AR
|

_ i D(putw% nt General (AAE).

‘ ' P"\ 0 S;‘

490000
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OF¥ICE OF THl ACCOUNTAND GuNukils (b ;). MEGHALAYA, ARUNACHAL
prulisH  AND  MIBORM .
<GHLL™ GNG,

EO No.Dh Cell/gc)f patedt QT L - ?b
Pkl
Gonseguent on his selection for the post Divisional
Account ant (on’ dephtation basis) in.the pay scale of %5« 1400-40~. -
1600-50=2300~50--2600/ = ih the COmbined cadre of Divisional
Irsccounta‘nt:s under the adminlstrative control of the Otfice of

the hc_co'uhtant Geger »1 (#£.5) ,Meghal aya etc, bhillong, Shri

p; p’:{f/\'/f x@L}ﬁéM—J——u he .gat, present working . e
in the Officg of the . Fucﬁ M%‘ IAQOTMY&MJM
ﬁmﬁ Mo

is pogted on_! depd :LQ}_l as évisional Ixccountant

in the office of the ﬂ____‘__ ecu e U2 8« W
G(emahm\ o ,@w\‘mbu}wﬁ\ p81\/m (ach )

S pnd . MO PV
2. ShriP K \’KWPW‘\ | should

————

jOin the IafOrGSv'id [)Oqt of LiV‘LSiOna]_ -‘CCOU.tdnt on deputation
within 15 days from the dete of igssue of this orader, failing

which hig potcs..J v arputation is8 1iable to be cancelled
wi

'Without any Further cowmunication and the postion may pe BiEx&st
Offerred,to some other ellgjble and aelected candidate. No
represben;tatinn. for a chonyge of the plﬂce of posting will be

entertained unaer any ci rcumatances whatsoever,
‘ *(G\M\WFJ
3. ‘l‘he period of duputu,lon of Shri ' -

will be for a duration of l(on
x)ecwﬂwp

ot A o

year nly £rom the date.of joining in. the Otrice of the s "y

DRGN WA | ol “o’bbv\kwa\
Avﬂf-'%‘ A %_’5“ S N

ien(duty) 'allowances in’ re,Spect of

Db

will be governed by the. Yovernment of India, Ministry of
Finance,Public Gricvances and PenSiLn(Iprdrtment of Personel
and Treiping ) letter No. )/12/8,-1“\:% (Pay 11)dtd. 29. ,4.1988

' . Contd..P/Z e
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and as ?Séni?d end modified from time- to time While on deputgation,

shri_ | T e N o, - ‘ . ____may elect to

draw eithur the pay in\thc scole of pay of the deputation post

nt ceadre Plus peisonal pay, 1f any,
Shri. Q . N%H\ﬁ,z}n Mypr

of his basic pay in the pare

 'P1us deput~tion (Quty) allowanc?.
' Lo

: r et .} 6n deputation, should

ard within a period of 1 (one) month

ex&rcise 0ption in this reg
the aforesaid

 from the date of joining the assignment (1.e.

ut ation) . The option once exercised by Shri

post of d¢§
\A
: ﬁ?‘jjkthQ~6bﬂﬂ,f— , _ishall be treated

nder any

as flnal and RR cannot be a%pered/changed later u
; R

)
circumstance whatsoever.

cch,Children Ecuc:.tion RkXoBnz®,
dl. ned by the

5. ’I‘ne Demmess nlloance,

Allowaﬂce . A-,blC bnuve,Pension,etc will be gov

vat.of india, Ministry of Finance om Ny F1(6) E—IV(AM/62

ded. 7.12.1962  (Ipcorporat.d as sanexure to Govt. of India

L in 1ppeﬁdix 31 of Choudhury's C.5S.
: e

1V(13th reition) and as amended and modified from time to time.)

6. ohri RN Q"f rihaboy . on

deput gtion will be 1iable to be transferred to any place
within the btgzte of hrunachal. Pradesh,tanipur and Trigura,

decision s u. R V.lume

of Divisional hcocuuntants under the

in the combined cedre
vr‘z:l(l.&b‘),Neghalaya

adminbstrative control of the Jocountant Gon

etc, Shillong.
ffice must be obtained by the

wdbalhaon
(on deputation) 1is entrustgd
/5t ation

7. Prior concurremce of this

Divisional Officer pefore Shri

et

adaitional charges, appointed or transferred to a Post

than that cited in this sstablishment Officer.

Lo |——
sr . ixccounts Ofticerx,
i/c Las CJll -

’ other



|
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Memo No. bn Coll/2~49/9 4- 95/2\/?)_9] QJ—'(\/Datcda

ceseary action to t-

/ X TS

Copy £orwardud for informatlon and n¢

1) The nFcountant G Lol (m&15) Manipur, Imphal.
2) The ﬁccountwnt General (£ Tripura,h,artria €:>
3} The Cl‘[licf." l:in;J:Lneer,CEZL)) b/l\(k(m X"} W’\(N&QC '\OLL‘WZ\( JL\I
Hs is fequestcd to release Shri i\ 15.:21(2

rt for duty to his place

aFLly with the direction to r epo

immedi
is office.

of postihg on dpputation under intlmdtlon to th

RbblbfbnuL)$5) The queﬁffv “bxﬁfﬂee %Kiia
C\vc\0 (% (,Lr' &QQ -
Yl \(’ 20

mﬂ QM\
~~~~~ requESte

immeciilately Shri & glf (S/\GDQ \ N |
ace of posting

ort for duty to his pl

with the direction to IX€p
under intimate to this offlce.

Engin eer,f§

TlRiD: 6) The Execut
\o( ~eal {NltébLaaMQmL,

. REGISLI
KQS\Q\.“G%E\.L 100 1V 1
Je il requ gted to

!
te of jbining of Shri Eg g%ﬁau 1;230

\
intimdtu the da

Pl
\/ rLgx;_u +7) Shri Q\J‘)‘UWCV\O\DQY\ . g

0/0 the =& _:%mﬁ%ilﬁafz"
\\m@)( QN\O Clvele, /\\(’\\C\ ﬁ noe aal | (

8. B, u File
9.b.?.311e

n_ &/

on depqtation

10.P.C.FL1e
|
the deputationist.

11.Fi1e of

P/VJV . ,.,gi

|

!

| Sr.hccouan Offi
i/c ba Czll .
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ANNEXURE- 3 :] AMBCRE £ o
“H?IP[ OF THF ACCOUNTAN1 GFNERAL(A&!) MEGHALAYA:ETC: SHIYILIL.ONG

A/ (J)sl\ Coell/ /7)'(_7 Dated- /7/}1/9}_

0 R D E R

Shed S Smt V. -_-n__/é)_)qﬁgﬂ. D ) = _-__g&}ﬁdﬂ&ﬁr)m(‘m/

“AVrAONaP\AfPonnLanr/Br Annw*\**-h~fw—aﬂﬁ+eem,_~Grade—{%il

arvd Divicionsl A(,r‘ot,lnt-nm (o Nrr o tion), Dffice of the
e - Z?J/.?J<ﬁb/ Ll ot o 7
.m“_wﬂ¢_uu.me___w._“/MﬁﬁvQ\QAVg) R

15 tranasferred ord oagt o e

'““’<y<5‘5%j94~—4224&0“m£2¢&221s&[sz
/’ AQLO) ¢</mt), ;Z%%Q

/

Vic Sl
tee shri fi /‘3(1))(7\ - Dha -/

is transferred.

S e e o ettt e et 54 45 s 2 —— <, ——
e rme w— ——— .

2. v The transfer is fn Public interest

[Authority: AG’s orders at P/ 11
of File No.DA Cell/2-2/96-97/ ]

s/
Senior Accounts 0ff1Cer,
i/c DA Cell

1

Memo No.DA Cell/2-2/96-97/Part/ IR}~ JRAAZ Dt./f/'r"%))
1.The Execct live _Engineer,
Lor o ¢ - N Nd -/ /M/La/

>
isa reéuested to releases Shri ,éj %Riki%éamn’ //Su

- imme iately wiithout waiting for a
substitute. Shri );) 7 o rdd
. [4 oY)
7

is to move first. A copy of the

released order may please be sent to this office. He iz also
reaquested to write the C.R aff the wooljeved” Divisional
Accountant ond submit it to the concerned State Deputy

Accountant General’s for review. ' » . //
2.The Executive Engineer, ;Zk%f> IV “ZVV"Q'Vj%“%ﬁ)

71hﬁx.
The date of Joinino of %hri/%mff’ imaqﬁuﬁhﬁj

may please be intimpted to this office,
’ /a/L G[)xﬁﬁwﬂ - Jzéi(/w

3.8hri/smti

7
0/o the Cxeoutive EngjneerZ lﬂvfy@4047 /fyéo’-,D/V?r A T
/{uvaap/ /Vkmavuﬁkd He/zyé is reauested. to submit
u

hiq/hor handing ovcr memorandum to his/her Divisonal Officer
under intimation to this office.

A_F.0O.File ;
5.5.C.File. ) ;
WW/JW
C

6.P_.C.File of Shri/smti
) Sczé?r ccounts O er,

o

’
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[ANNEXURE- 57 b

.
< .

REGIOTERED
ORiICH OF %' ACCOUNPALY GRNELAL (A&s) MEGHALAYA: s8¢ 2 25 1T LLOUG.

L e 4 L]

No.DA Cell/10-1/93-94/VALV/ (9\ /A Y

To

The Chief anmnrﬂl, ’"

f J g S{(Vy@ﬁ@m
Jub 1 Cn§§urxc? 0 foz cxlending the period ef dep ‘E%lgztn
’@ f]é_n reapect of Shr ifﬁﬂt‘i’\h,\ %

air, _
€ am to invite a reference to this Office letter No.DA Cell/

10-1/92-93/ &@77{2}}@' 1;8.\,(2--6 and te sta thaphio office
N

is furthor in nocd ef {0 Servied AL ShriySipdd, ?f%ljﬂkgk
e e c e+« « w v wonw Mivigionel hccountant( en de tation )
for a further peri d of 1 yenr i.e. upto :Eit )SZJ xils-

ting terms andh condition. of the deputatim, On recelpt of concurr-
enoe frem your end i. 1" o the leried ef deputation will
be extended upln czﬁﬂ \:l. ’ ;7f My this office and will bhe
lnbimatced tooyonacco cdg Ly,

You are thewcl o roquested kindly to convey yeur

coneurience all the earliest s~ wy te enable this effice «
to take further necessury wetion in this regard.

Yours faithfully,

Senier Ddg é/ Aocountant General(A&R)

Mere No.,DA Cell/10-1/93- 94/§‘73> —*7/0 Dt. b Vm)' lfﬂ/

Copy forwarded to :-
%VThg Exoeutive Bngineer, iz] ’Wﬁylék—
g@m Prosuna. ,(‘«,Q ) 9 WQ
L.

2) TheM(\‘éiﬁnJ/;?\‘Enginner w

LN
\q./ 3m}ﬁmﬁi Ploa & g{(\”}
10_Ryooutlve Bnginger 9
9 NP (wc:w«ﬂ.f”n\ “‘X**HM\<E; CCO 5 f?wfﬂﬁ\
4) P.C. an af vhrl R - mco\n\JWw\ '

’
~"'/}‘] '2_\,),
Senier Acceunts Of{icer,
i/6 DA CGell



. ,"‘ ;ZES {;bﬁdﬁitiiijfﬁlﬁ— Efnuyfjft?‘?i
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BN “\ . - . e JOY A -.-‘:; :.‘.. KT . e "__.'_4 e PL‘GISI‘ 12“‘) }%

3 i

r)&mcr OF Il ACCOUNTANT GL.NLR.\L (A&L); MLGHALAYA, uTC.,SHILLO’G Y
| / {10, DA CELL/10-1/93~ 94/vol, VAR$R Dated ,,{,‘-.j_;_.,":;j‘ ."
ro 1~ Che Chief Lngfneer,@z | TR
Mg /"*“W/vf P’W(U‘% R
e .. “ «‘ﬂ EEIR S \{,{ :'_4"” ;(-. *

T T el (04 Skt L mass |t e v 1 aey

Sub s co;acunancr éOR L‘(I‘L'\IDII\L THE BERTOD..OF D ’UI‘A"IOI)AUPTG
’ I3 RESPHECT.. or.JuRII

A “mw‘m S eﬂ .;_gz{f;..fn.:'::z?::

© = et o apae Smane.

Sir,‘ L o . : : :
' I am to invite a reference to the office letter No Da. .
crLme/x;e,-of/,zw 2G0T i 2T /zmﬂé—mmmmm e
thi% office 1s further in need of the eervide of 3hri, gmti
L _..OKLﬁK”/JE?f&___ L ""'”'#as ﬁivisional.nccountent
(on deputation) for a further period of 1’ year lies upto ’3/ /2 ‘hQ
on existing terms and conditions of the deputation. on rccelpt
of concurrence from your end in this regard ‘the period of deputa-
1 tation will be extended upto A/~/2~ ‘7§z‘iby this office’ and wilr

be i‘ntimated to you accordingly.

You are therefore requested kindly to convey your,con-

currence at the earliest so as to enable this office to take '

further necessary action in this regard. . ‘
It may please be.noted that.no. further extenoion will .

be sou for/granted beyond the period'3/*/2‘ (?8 Shri/amfi.fdff

éti/?fz /L ‘ o wfll be, released ‘on or
before :)/"/2 ”‘ZE?. You -are also reque ted ‘to-make advance
arrangement for posting of Shri/ml ' ﬂ?/?t‘. /3/?“ TR

P B e AP UG e e Pttt VOB 04 b @11 @ - e cor—

as ahd when he is repatriated and Joined in his. ‘parent- Departnent

.
e, o

Yours faithéullv
N

Dy Acco tant ¢ eneral (Admn)’ '

Memo No. DA Cell/10~1/93-94 RS - ou"{r Dated ﬂ N
Lopy forwarded to ;- rgy_mgg:]
1. fhe uyecutive\Lnglneer, (3x 1/ (/QV“Jﬁ?} ”2§,~;L . ‘u?

.~.—w U e S ——ate B s 8 - 4L h e . e —— ey

/\'}l IRNANN o .L\“,_, 2 {L(‘} iQL‘/:;,[

———— - T et n e ——

2. Ihe Chief ingineer, (f (’V‘ Q’J“'\“\ﬁ\ (Zl.m- s i

AR ANV K&J !**ws,cu.eé____r N
\}Afi/gm N, 6)"3(\.“\‘@ oo R A ah‘]’)}n‘ s
S AL Tve ol /Dmnw -

4. B.C. file of ahri/Smtli____(_gf_u..w(_}__A ~ / ;_;7_.4_&_“____ e

et B e b = b e @B . 0 Tt Yoier o

‘ . '
' o | fvwaﬁkbkf
‘ ‘Senlor Accounts Officer.

B e oo 13 o &
-



_ R T T L E . .
=028 - |ANNEXURE- &
OFFICE OF THE ACCOUNTANT GENERAL (Aww, HMEGHALAYA ETC.,SHILLONG i J
A
/. Lo.DA cell/ &P /pC/Deptnf |16 S Date:
‘ ra, I3~8-7¢
The Chief Engineer, /30 W

J7a naqgal
.
B ciraohals Sonclink .

Sub: ' Repatriation of Shri _/P /Zt@é’mgﬂﬂn . OA. ) cfc/o‘/n.
/

I am to state that Shri f ﬂam{fﬁ;@an, A on @7’2’__‘
vho h-d been appointed as Divisional Accountant on deput~tion

during _jé:wn 24 joined as Divisiconal Acccountant on deputation
on Jiy" [- ?{ . Shri /OA,(L/@JDQVL will complete maximum
admissible period of deputation i.7e. 3 years during the month of
M_&GC/ "/8 - Order of repatriaticn, repatriating Shri
_%&Wﬂn to his Parent Dep.rtment will be issued from this -~
office during the month of Vav 98 .

: You are hereby requested to make necessary arrangement to
a—"
post him in his Parent Cadre as soon as he joins. Shri £>~4@£a»g,

is likely to be rele-sed on 23/-/2-98 .

This is for your adsdance intimation to make necessary

arrangement for his posting.

Yours faithfully,

)

Sr.Accounts Officer

temo HooDA Cell//€A/PC/Daptny }fé(? ")O Dated: ;, . i, Gl
Loy forwarded for information a nd necessary action to: ‘
Le The Exeeutive Engineer, C/'UL'(’(ppu?W)

Ziro

AA.LL‘LQC/L\LL(’ p’)@([li/‘ o Shr PAACRL\_PQAA

is to be released on _3J-12-G8 . Order of repatriation,

repatriating shri "'PYa,tRc‘u:tm DA on deputsntion will

I
be issued one month befcre the Jite of repatriation/release.
2. Shri Q FJ&;LCI\QTPO'W . DA on deputation,
0/0 The Executive Enginoer, Crond B on .,
Power . ~=ivs

_A)'l,n\n_,a(\@( P'}f\dw"'\ ( o
\J\IJ\’)'\, M&

Sr/Accounts officer
i/c DA cell
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"ANNEXURE- & (1)) O

»
. . .
NI | i
17 e B R L -WW"§< . Lo \‘\
S TR )
O N . k —
’
‘/
OIS UF fLd aCCOUNLAL D SEGLR-L (new)) 1L0GL LY, C0C. 5L ILOL.,
B.C. DLl DL Saul/ 9 G I oced, 2,/\((98‘ '
'65/“ Consesuent on nis seleciion for the post of PVivi-
sicn 1 Accountsnt (cn deput-tion) basis) in the Py scale of

d}’/k 5,500 50-8000/~ in the combined ¢ dre of Division 1 asccoun-
/ - tints under the administr- tive .ontrol of the office of the’
u// Account ‘nt General (A&L) iteghal . etc., Shillong, Shri

J‘LUYY\L. X ALY (/L—-Q at present workirg

ot fice 9 wutxydg Qﬁ«’*\QQL ‘Q\) ’%an

is apvointed to tche

the Of fice

.

post of Divisional Accountan* on ¢eputation b sis and post =
to the Cffice of the i ; Gi

Rvmy KRabasd g+ WY

2. - This of: of nppémntment iz subject to the accentan:

" of 11 the terms and ceonditions stipulated in tiis aproirtmenc
letter .

b o Suemd Rasun .

cf D1v~510nvl qgun+anb -the
gY?

from the d-te of

will hsve to join to the POsL

‘‘‘‘‘ cpem N wichir
issuel 9f this order, failing which %his nffer of ayvointinent
*s Wivisiocnsl Accoun%-nt »sn deputation, will futoinatically

stond s cancelled and position mes be offéred to some other

2ligible and selected candid-te .

4. Bo re~uest for extausioir of j»ining time, shall
ordinarily be entertained. .
5. Before joining as Divisiosnal isccountan: on depui-tion

“hrl;ZSQAlXXXL Ng:ZEQLKXXLLLrY\‘“_*_»_~_w__~___ is directed ~- ~- =~ - ~_ - =

0 submit his acceptance to the dfter of appointment (Accep-
€ nce letter is to be ddrassed =3 ts .G (ALLl) tieghalaya
nTc., Shillong) and in the let er of acceptance to the offer
= —He will ~180 hsve to intim te clesrly thnt he has accepted 211
tneiterms and conditions stipulated in “he zpnointment letter.

wneled Of acceptancey i co mlt,ei o the LXLCULl
= : [N Y ' (SN
mnuin e A 0 ._ NV m 7. i

tor onw~rds tfansmldsion to tho Account-nt Soner

I
3

irys ete., . anlllbn.au$unﬂrm¢5$

f 1 /. et
Q& a e 4. e Contd...P/2.....
o o \a\etas
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«
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The perind of do sacation of n\l"I\ij,”ﬁll kézr\ﬁ\_},{,wi

. will be for = duraticn of i(one) ve'r

e e o e e

nly, from the d-te of joininyg °S Ul””blﬁn 1 Account-nt on’

o}
denut~tion and no wWa ii2 sanall mccrue ~ny right to claim for

<

Permanent absorption &s 3ivisional hcccunt nt. The period .
of depqtation ey be extended unto 3 years: if his service -
;e considered to be na2ie?. dut in no Cx58, ghe period of -

Gepucoeion will be extended bevond tae peried 3 years.

a. : No representation for zhanga of plnce of posting

will be entertained, under ~any c.reumstances .

5. The pay -n? devutation (duty) alldwances in rogpect
Tk et TRl KA L o e
will bé governed by the Govermen: Of “ndia, Ministry of
Finrnce Grievances and Pension (Depattmapt of Fersonel and
wr-ining) letter do.?/12/B7—Lstt(P -y-Ii) d-ted 29. 4,1935.

nd aé ~mended and moaified from time toO ctine. Vhile on
;eputgtion'ShriEZJjL&lyxl‘_ﬂ MALLNA . ™Y elect to
drav eithef the p'v in the scale of p-y of the deputation
post or his basic pav ir the parent cagre plus personel\pny,

plus deputation (guty) allowence. Shri Sé(gka_~_~__

ﬁ“NLLY“ . on deoutation, should exercise option

in this regard within a period of 1(one) month from the date

of JOlnlng the assiconment (i.e. the ~fopesaid post of deputa-
.

. The option once exercised by Shri _5; S!jﬁpgj o

f\V\L&NM\ shall be treated as final and cannot be
\__/
cltered/changed lateér under any circumstrnce whatsoever.

9. | Ihe Dearness hllownnce:, CCh, ~nildren Edvcation
Allowanoe, Lene, L.T.C., Leave, vension, etc will be govcrned
b the Govt. of Indi , liinistry (f Fin-nce ols Eo.Fi(6)E71V(A)
62 dtd #5125 1962 (1ncorporated ne Annexure ko Govi. of India
dec;smon ilo.L in Appendix 31 of .ovdnury's G.5.R. volumzs IV

(13th quthﬂ) -nd as amended ~n¢ modifled from *time toO time) .

0. onri o) Ak _ xmvtwid_oooe e =

on deputation will pe lizble to be tr nsfered to any place
within the Staee of Arunchhl Pradesh, li~mipur -nd Tripura.
in a-‘;"le combined cadre of Divisional .coountants.under the
~dnunlstrat1ve cantrol of the iccountant gen:ral (a&s)

SR

uegmalaya etC.., bhlllong.
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11, Prior concurrence of this Zice mu:r o be obt ined
b othe Divisional CLfficer hafora Shri g\\w

vemmmemneooe..._(on Aepuzstion) is entrusted acl‘.r.ltlonal

ca-rges, . ppointed or transferred to Fos¢,’'Ctatton other +*h-n

th ¢ cited in this Lstsblishment Officer.

Senior Acco
i//C D

laemo No-/Du/Eell/Z-—49/94 95/ 1038-10U 22— p, 2? i (78

o,y i;orw“ruud for infphrmation

,Dhe Chief Ingineer
Govt. of Arunrs cha]7 radesh
release Shri

A

ife is
v(lc

_ Wdf\od .

’f‘s recuested to rale-se .nrl; Sw_“ _ngy\w
and instruct h:m&io Jjein in the ¢, <

' o-.g"jo'i ing OF Chri ;‘LLJW\L /er\,U_/‘(:(\ ....... —

1ie 8PS0 re-uested t> forw'rd “he offer of acceptance of

ohri : gum‘k_mmum Cmmn... ®s mentioned

Pars = Sof this appointinent letic r. Unlosq ‘tileoffer of -

acceptance is submi cteAd by Shri ‘\,( {m! mm

he i: net to be allowed to join 1 his DlVlSlOn.

. Suri \. 5 M_L_/)anfy\ o oppn V72 the
xecutive Enulnocr,@wm“ PN@% ST _-_(._-- @

ae is directed ©o join within 30 %i 3, 1n the 0/0 the ?
Xt Q R: > A
Exzecu \,lVQ Engineecr, / i < (- @W% %%\G@ ) /A&‘

D

‘He is also directed L,O quibrad | hl..» agceptonce of offer s
mentionéd in P-ra 5 of this pointpent let-er and arrange

to forward the s$ame o this office.

. t (
P.C. File of shri~_:$u/_v_\[\k ,_mn’mm&.L
C.vu. File. :

« 5.C. File.

.o

I N or.
.

Jenior accomn
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D B ST e - _\'_—'_— \hﬂ
S i o o &\m
%\x\\; |
CFEIC lia UF Iha ACCDUl]‘Ehl«..&i‘ CENLRAL  (awl) 1i08L Lava SLCIGh I LG,
If

B.C. Ho. D x_..,.L/ 0(7 Pozed, 24.07-98

@KO : Conseruent on ais selection-for tue pos= of Divi-
7 sion l Account~nt (on deput-tion) basis) in the Py scale of
J.SOO9153—8000/7 in tqe combined c¢c-dre of Division 1 Zeccoocun--
t-nts{under the administr: tive control of the oiffice of the

HCCOUTt nt General (A&L} iieghal:y etc., shillong, Shri
B3 Bhattacharte ) U3¢ ot presen worsine
the Ofiice of tne ‘%@QQ wfve %ana Bﬁ&}’v_
PE2 3 Bagar, AP

cee—_. i3 appointed to the

post ?f Divisional .ccountzant on ebutation b-sis and posted

tn the Uffice of the Lxecutive En. 1neerhwIY14LL£(U/kS;£K\JF) hj;b !
PIW\UJV\Q\ At

|
|
2. j This offer of wpp¢mmtmcn; iz subject to the accentin:
of 1l\the terms and CQHQithnq stipulated in this apsointment

3. | Shri AT AT £ oY § ~
will h5ve to join to th2 pos: of Divisionsl Accountant in the

C/o tle L.iecuntive EZnginecr, “MM}’\“K_Q\ P’N% MMX
M&dﬂp"(&&l% within 30 davs, from the d-te of

issue of this order, failing which this nffer of ajroirtinent

i

"s Uivislonal Accountnt on deputacion, will rutxcatic-lly
stand ‘s cancalled and positicn may be ofiéced to some other

cligible anad selected candidste .

4. No re~uest for extzusior of j>ining time, shall
ordinarily be entertained.

5. wro Joining as UlJl “onal iwccountan: on depui-+ion
chri jf >3\ Q W“Jxﬁ{--m eeew__ is directea

to submit his acceptance to “he

of appointment (Accep-

.Jer
t nce lFtter is to be ddresse? 3 tie H.50(n8l) tieghalaya

etc., ohlllong) and in the let er of acceptance to.:she of fer
e w1ll\=lso have to intim te cle- rly tihiat he has accepted 311l
The terTs and conditions. stipulated in the cpnointment letter.

e lot;ar Of Acceptance is to bs sybmitced to the L“ecuLive
Zor onwvrds transmission to the Accouni-nt Sene ral ‘ua, eoh:-
bV/E{S LCF* etc., ahllloﬁaa auis

s 142 . Contd...p/2.....
(2173 BNCLINE ‘ﬂﬂq‘g )
Doteare von|ore oor &.{'_u’

[ boe aee e

e - -
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6. nThe period of de Juuatlon of “uri J% o3 s jgjk&{iz: LJEU%PiA

will he for a Guraticn of 1(one) ve r

only, frofi the dnte of joining ~s Division-l hccount-nt C.:
deput:ition and no .wesy he shall sccruc rny right to claim Zor.
Perm}nedﬁfébsorption as Divisionil hcccount nt. Tha pericd

cf 2eputation m-y be extended wr:o 3 years, if his service
is considéred to Be needed. Jut .n no csse, th:: period of

depucsrtion will be extende’ beyve:d tihe period 3 vears.

2. * No renresentation. for .h=ngs o olzce oif posiing
will be entertzined, under -ny c .rcumstances .
C. The pay =n? dewutatica (duty) »lldwances in ressect

of ohri _ 3 A _@J\g\ﬂ-xﬁ)\mj&t‘ e

will be governed by the Soverment of Lnlia, linistry of
Tin-nce Jricvonces and Pension (Dopitime=t of Ferson2l ant
“r-ining) ! let:er Ho.2/12,37-Cstt(i~v-I1) J-ted 29.4.1930.
“NG as ~mmnoed and moirfied from time to tg:o. ithile on
Geputszion shri ﬁ_@ “_Mu_\‘,&f}gf{__(_m»y clect %o
araw elungr the pry in the scale of -v of tuc deputation

post or his hasic pay in the parent cafrz »lus personqgl

if any, pius deputntion (dutv) allovencz. Shri B_;) BAWCAFQQ

, on deputation, snould exercise option

in this regard witnin a period of 1(one) month from the date

of joining the assicomment (i.e. the adoresaid post of deputa- \

tion) . Thé option once exercised by Shri ﬁ‘@*ﬁ_«!\_g,ﬁgg'ﬁz\w_e_

E . shall be tre-ted as finazl and cannot be

altered/changed letér under any circumst-nce whatsoever.

9. éfhe Dearness Allow-nce:., CCAh, Zhildren Edvcation

Allowanne{ Tere, L.T.C., Leeve, :2ncion, etc will be §overned
b the Gotvt. of Indi , Ministry of Fin-nce Ul ¥o.F1(6)E-IV(a)
62 dtd.7. 12 1962 (incorporated as Arnaxure to Sovi. of. India
decision No L in Appendix 31 of \6 amiry's G.S5. R. Volume IV .

(13th hdlulon) ‘1d as amended snd mcdificed from time to tine).,

10. s __(B v A e ,C//W te

on ﬁeputation vill be lichle <o he tr nsfered to any place

vithin thé 5tGze of Arunchal Fradest., I.-kinur =nd Tripure,
in the conibined cadre of Divisional .zzouvntants under the
rdninistrdtive cantrol of the aAccountant Sen.ralla&e)

.eghaleya :etc., Shillong.

v
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11. Prior concurrencs of :his o7 ice mur - Hee ot ined

- (on deprzation) is entrustel aditional
— P o

¢arrges, ppointed or transferred to - Yosy,'Ctrtton ocher “h-n

<t cited in this ist-blishment Officer.

Scnigr $¥elo]
i‘//c Dy

hemo Mo.Da Cell/2-49/94-95, [(Sp ~705G Dt. 27? ‘CI g

<0,y forw-rded for informetion ~n.- necessnary ~cition to . -

1. The Chief Inyincer P U Mf( y 4&:2}%’%@ A_'P.
Sovt. of Arun- chal Pra ot ?gar. ie is remdested to
release 3hiri \Q,H»

-_5 ..... AU ¥ _-.__ Mg”ftmbt

nim to join in \_ht' v/ “ln X (1)(* .m]innor, i—K(;»\

_*E_l'_:’_a_b ) T\L((\ I)L_ngg_‘ A P _.ilc is also re-uesced

to forward to “thiis office the copy of the release order.,

2. ihe :hiif//ﬁglneﬁr“—““-;}74-""_’ e

3. The Dxecutive Zngineer, _Q_Q&QQ__ p M r&&(h‘ BQS_QJ]X
Aocans cloal Bpgogl T
ie is recuested to rele-se Shre -BL%;M _[}J/‘(;(

and instruct him o ioin in tae v, the Zxecuiive Engineer

-

Meebuba PR Aun: Meckuaca s AP,
4. The E:CECU&.IV(‘ cnoingeer, M-QLI\JJ,I’CQ pp ’a MJ-C/I‘U/ZG

fficer,

3 Lp,inti matc the

M"" ﬁrQ Oé‘ly 2 i ‘.':equo’i:.'. t
te of Jolnlng of hri _.__fj“,éb | _ ,(C_ \}J'ié,({ e
sie is n&eo re ucstpd tno fd ra th‘ offor of accept~nce of

Lied \9‘%_- ... as nentioned

Pars “or tms ay l‘oianent let: ~:. UnleSQ u&f&f;r o
~cceptance is subniitted by Shri -__ M /L-Q

- .- .. e e e sttt

he is not to be allowed to join n hlS Division,

._uri fm %_-.m%i&\d’\@mj/&( Y L‘)'(;/o the
Bxecutive Ingincer, _&égp’d}_})“’g‘ o _J;}é\/gﬂl,‘_ AP )

———— e =%

sie is directed to join within 39 days, in the O/o0 the

Zxecutive Engineer, _‘_WQ[“L(()(A PLS’)( Mi‘

‘He is also directed to submit hi:. .‘ccc3L nce of offer as ‘_; /1' P

mentioned in P ra 6 of this conolptment letter and ‘Arrange
to forward the same o this 'Jffl(‘(_.

LI P.C. File of shri “Q _.\;25__“ \&(T&:\C/\g\w
7. «U. File.

L. File.

L

wenior accommtwWUfficer,



DISTRICT : LOWER SUBANSIRI

IN THE GAUHATI HIGH COURT

(THE HIGH COURT OF AS3AM, NAGALAND, MEGHALAYA, MANIPUR,
| TRIPURA, MIZORAM & ARUNACHAL PRADESH)

’/ ' IN THE MATTER OF :

Civil Rule Now.60%7/98
R.Prathapan . LPetitioner

~Versus=

State of Arunachal Pradesh and Ors..~

eeseRespondents.

I

-AND~

. IN_THE MATTER OF :

Affidavit in oppOsition.on behalf
.of Respondent 0.3 the Accountant
GensralA(A&E), Meshalaya,Shillong
and on behalf of Respondent No.k

5% | | |
[@yﬁ?ﬁf?/é7 Sr. Accounts Officer, 0/ o the

Respondent No.3.

Contdeesess

- —
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' I, Shrl J K, Sellate, son of Shri Lalbieksang,

aged about 33 years, presently working as Deputy.Accountant
General ( A & E), in the Office of The Respondent No,3

do hereby solemnly affirm and declare as follows :

Te '. That a copy of applicatiop in the above noﬁed

civil rule had béen served upon the reSpondentho; 3& &
and mwself_being authorised to defend the case before

this Hon'ble Gauhati High Court, I do hereby file this
Affidavit in opposition as désired by this Hon'ble Coort
as per order dated 3/12/98.

2;‘ That this Affidavit-in-opposition is filed
iiﬁﬁaflde and save and except what is admitted in this

Cffidavit in opposition rest may be treated as total

den%al by both the Respondents,

3e That with regérd to the contents made in
paragraph 1 of tne application, I beg o state that the
petltloner is not entitled for absorption as per the

existing rules.

e ‘That with regard to the contents made in
paragraph 2, I beg to state that these are matter of

records,’

ConNtQeceesnce
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Se That with regard to the cntents made in
paragrath 3 of the writ application, I beg to state

that these are matter of records..

6o That with regard to the contents made in
paragraph L of the writ application, I beg to. state

that these are matter of records,

7o ( That with regard to the contents made in
paragraph 5 of the application, I beg to state that

the petitioner is not entitled to any benéfit'of the
Hon'ble High. Court's order in view of the‘fact:that this
Hon'ble High Court in Civil Rule fo.1374/95 Kanakesvar
Hazarlka = Vs = Union of India and others held that

High. Court has got no Jurlsalctlon as only Central

Administrative Tribunal can adjudicate such kind of

cases,
A copy of the sald order is enclosed
herewith and marked as Annexure §.1.

8e . That with regard to the contents ﬁade in paragraph

6 of the writ petition I beg to state that these are
h ’ { . *

matter of records.

9. Thgt_with regard to tie contents made in paragraph’

7, I beg to state that these are matter ofi records.

: _onit) :
worY
. 0?}&? .

‘omb\5$
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10. That with regard to the contents made in
paragraph 8 of the writ petition, I beg to state that

these are matter of records.

1M That with regard to the contents made in
paragraph 9 of the writ petition, I beg to state that

these are all matter of records.

12, x‘That with regard to the contents made in
parsgraph 10, I beg to state that the petitioner was
rightly intimated that no more extension can be given
to him beyond 31.12.98 25 per existing recruitment and
députa%ion rules. Instead of carrying out the order,
the petitioner had approached this Hon'ble High Court
and obtained a stay order*misleading:this Hon'ble High.

Court.

13,  That with regard to the contents made in
paragraph 11, I beg to staﬁe th#t as per recruitment ‘
rule, the petitioner can not bé kept in deputution.fdr
more than 3 (three) years. Moreover, the recruitment
rule speaks of appointment of Divisional Accountant
through Steff Selection Commission. The petitioner

can not cleim any benefit of further extension or

absorption under the existing rules.,
) ‘ Contdesecee
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14, That with regard to the contents made in
paragraph 12, I beg to state that the petitioner is
not at all entitled for absorption in view of the

existing recruitment rules.

15. ‘That with regard to thé contents made in

paragraph 13, I beg to state that- the Respondents have

every right +to bring fresh‘deputationist as per existing
rule till regular DiVisional Accountants are appointed
through Staff Selection Commission. The petifioner

can not question the action of the respondents in such

- a metter,.

16. That with regard to the contents made in
paragrarh 14, T beg to state that the petitioner has

got no any legal clainm and same is liable to be

' disnissed..

17, That with regard to the contents made in

Paragraph 15 of the writ application, I beg to state

-thot there is no any sort of vindictiveness on the,part

of the respondents at all and what his been done, 1is
legal and correct. The allegation levelled against the
respondents to the effect that the order of repatriation
is illegal islillbased and false. The Hon'ble Supréme
Court holds that the petitionef as a deputationist‘cannof
claiﬁ.absorption”at all - Case No.AIR 1990 S.C. 1132 and
State of Punjab Vrs.Inder Singh:(1997) 8 SCC 372.

CO ntd. LR o U AR % 4
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18«  That.with regard to the contents made in -

paragraph 16 of the writ petiticn, I beg to state

that the petitioner has hopelessly failed to bring out

the'primamfacie case in his favour and there being no

any arbitrariness, the writ petition is liable to be

dismissed and the interim order gxxx granted dn 3;12.98

needs review.. -

19. That with regard to the contents made in .
paragraph 17 of the writ petition, T beg to state that
that the petitioner does not deserve aﬁy relief from this
Hon'ble High Court and'only remedy is to carry out the

impugned orders dated 15,12,98%fth e respondents.

20, That with regard to the contents made in
paragraph 18 of_the writ pefition, I beg to sfate that
the petitioner hever soug@t for justice and the contents
in this paragraph'are mischivious.. And.as éuch he is not

entitled to any rélief;

AN That the present writ application is 1liable to be
dismissed solely on the ground of jurisdiction.:Thmi Hon'ble
High:Cdurt,lacks Jjurisdiction to adjudicate the case of

the petitioner who is purely a bentral govt, employee on

deputation..

ContdO LR 2
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" Adwocate Shillongs o e,

£ 7.

22,  That this writ petition is lisble to be

\

dismissed for non-joinder of necessary partiss.

23.. That this writ petition is filed malafide and
thet too obtained an interim order misleading this Hon'ble
High Court for vwhich it is a fit case for prdsecutin&

the pditiomer.

N

2. That this Affidavit~in-opposition is filed

bonafide and in the interest of justice.

25, That the contents made in paragraph 1 of this
Affidavit in opposidion is true to my knowledge and 'those.
made in paragraphs 2.to 20 are derived from recérds

which I believe to be true and rest are humbley} submissions
kefore this'Hon‘ble Gauhati High Court, And I swear

this Affidnv_it on A d#.y of Judp, 1999 at GuushatifShillong,

Identified by ‘ » Deponent..
| (T XK. Sellate)

==y Bty )

: M81’ Deputy Acouatunt Ganeryy (A&R) .
: L EEAEIT & g s
I(S ° N [ S ingl’l)’ - ’ Oftice ofrha Ao qugl 3 : .

' 20ua9t gy General
fesiren st wgoners sy
M’.gba]aya, Mizor 1m & 4ru:faobal Prqdoil .
fasin- 793001, |
’ Shillong-793001,
" - ) ™
// o> 19N The declare ldevtifiea o,
. '\L-N ft A, d v i’pemo,;m[y kiowa 10 me
d €ertifidd that [ read over and exp.uined
#ontenis 10 1A> declarant and 1hay the

Sovlsrant seemed peifecily us understond them

Gaunaii Hi ceonrg
Khilinng Bexah,
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Date ‘

Office no'es, 1eports, orders, or proceeding
"with signatate,

|repatri

SAEW

etitier
egplar{
Accunt
7.5.92
(A8E) 1

parent

this o
2845,92

, But {

Ceurt

satien

censti

the pe

this w

before

within
thll

7.5.9}
n

-

Dutta.

o,

V'\,\ R ',: o BEFG{E

HONYBLE MR JUSTICE A.K.PATNAIK
[ B g

i ;1uﬂ¢54§u¥FoN¢D¥ttﬂ learned ceunsel feor

Ahe\petitioner and MriKétaki learned Central

" dovt 5t |
A ¥ f»"ﬁ"l‘{

ding Counsel, |

Jutta,submits that in this writ

, the prayer of the petitiener was far
satien in service ds Divisienal

ant and f er quqshing the erder datéd

of the Senier Deputy Acceuntant Gennral

epatriating the petitioener to hks -

Service under the Govt of Arunachal

Pradesl, While &dﬂ%&b&ng this ‘writ petition

urt had passed an interim order dated

staying the salid erder dated 7.5.93 of

the Senier Deputy Accountant Beneral (AE),

t has new been clarified by the Apex

aswell as this ceurt that matters

relating te initial recruitment and»regulari-

in sérvice are alse within the Jprix-

uted under the 985 ACT, This being

itien, tir petitlmner wants te withdraw

1t petition arid file the applicatien

the appropriate Bench ef t he Central

Admini trative Tribunalfor necessary relief

a menth, Mr. Dutta hewever prays that
then rgthe.pabltianer should net be

ated as per the impugned erder dated

view of the said submissien ef Mr
this writ petitien is permitted te

be withdrawn fer filing an applicatiin befeore

AUE, 83256 (1.0,) 4000

_.I_..v

_._....____,.

-_._.,_Q.

diction ef the Central Aduinistrative Tribunal -

e

i

]
1]
[}
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" oting by O%é or Advocate’ Serial

Ne. Date thcc notes, reports, orders or proceeding

with signature

. —————

ﬂ-ﬂfiﬁ'z'e.a.g% TR T
T B S o |
befer eLthe Cehitral Adninistrative Tribunal within '

Y S VTR

E 17} 34 igne 'menth and fer a peried ef ene menth the
il 1 lerdér ét‘éd*-}z.sa: " of the Senier Deputy

Sl 0 |'Acceuritant - Geperal (ASE) Meghalaya repatriating th;
) B ] . . £

— ) petitibrier tshall remain in-eperative. v/

NI R B 4o H
LT S RS U TR TN TP TR | s 351 V270 TVRNRTL IS o | O e S .
&
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(Z%i%:8 to ko trae Gopy
/'\ \ V- . »
NIRVIETIAN lp(r"wlo\ e ke

Suparintedent (Corying) , 2¢ ,._7)4‘.‘,:}‘
QAUHATYI MIGH COURY
) agiierived Uj8 76 Act 1 1 80PS,




